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Per Coram, 

These appeals were filed by the Revenue against Order-in-Appeal 

No. KOL/CUS (PORT)/AA/302 & 303/2015  dated-30/10/2015 passed by 

the  Commissioner of Customs (Appeals), Kolkata). 

2. None appeared for the Respondent. 

3. Sri S.N. Mitra, A.C.(A.R.), appearing on behalf of the Revenue 

reiterated the grounds of appeal. He submits that there is no classification 

issue involved in this case.  

 

4. Perused the appeal record. We find that the appeals are covered 

vide Board’s instruction being F.No.390/Misc./163/2010-JC dated 

17.12.2015 in terms of litigation policy. 

3. Accordingly, the appeals are dismissed and stay petitions disposed 

off.  

 (Dictated and pronounced in the open Court) 
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